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Orderd-ited 10-01-2003. 

It is the case of the Applicant, prafulla 

Kum.r Mahakudathat his father Late Bhagirathi Mahakuda, 

expired on 18.4.2001 in harness(whiLe working as Gramin 
L1  

Dak 5evak 3ranch Post Maste,sufferir1g from Oancer.Since 

after the premature death of his fither the family 

consisting of widow-mother, and three Sons (including the 

jresent ApjAicint) are in distress and indigt cOflaition, 

thejmoved the a,iLhorities tor I.,roviding an ern1cyment on 

cOm.assionate ground -is er the instructions of the 

Director General of obts,New jelhi.The prayer for 

corna s s ion ate a ppoin tmt ha yin g o een r ej ect ed vid e 

order No.RE/R0/4-4/ 20c2 daced 17.7.2002, the jte*ent 

Applicflt has filed this Original Aiicaticn,U/s,19 

of the AdminiStrLive Triunals Act, 193 5
1 
to quash the 

said order under nnexur3 dated 17. 7. 2002 w-i-t.-h an1 
* t 

direction,\ to employ the applicant on compassionate ground. 

Having heard the Learned counsel for the 

Applicint and Mr.J.1<.Nayak,Learned Additicnal 5tandirxg 

Counsel for thc. union of India,apearing for the ResOnc1ents, 

I have perused the p1ead.ngs of the arties. 

SeSLflndQflts have fited their cOunter highlighting 

rhe grounds on which they h.ve rejected the claim for 

compassionate appointment to tfle pp.icant. 

Lo counter the ground No.1 of the esixd1c.5 

that the f1flC1a1 condition of the family is not so acute 
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to urit compassionate a.,poii1trneric as the family has 

4.5 ACrCS of cuttivaole land, it h46 )een 6ujrnicced by 

the lerned cOUnsel for the A,1iCSflt that since the 

A!pLicant 3elOfl•5 to KeOfljhat isCrictAthe lands are 

not irrigated lands and the income from the lands dW 

only 4.9000/- per anrtum;which 	 evidit from the 

Income ceLtificte granted by the rahasildar,Keonjhar 

under Annexur&.1 series and,as such, it can not be said 

that the family consisting of atleast four mememoers can 

survive with such income from Landed projerties.urther 

in sup.Qrt of this, it has been submitted by the learned 

counsel for the Applicant that this amount of .9e00/- 

er annum is not consistent keeping,in view the natural 

calamities. My attention has oeerl drawn Dy the learned 

counsel for the 4 pLicant to inexurJl,the report 

suomitted by the SUo-DivisiOflL Insector(POsaL),KeOflJhar 

West s uoivisiOn,eOnjhargarhn0er wriose administrative 

control the said late 3hgirathi Mohakud was workinwhereir 

at col -1(3) it has oeen specificaLly mentioned,after 

making enquiry, Chat the E'iLdnciat 6c,A cus of the family 

is poor. 

5. 	 It is also common knowledge chat in xeonjhsr 

District, 2 and half acres of Agrl.land is not enough 

for sustenance of the size of a family as in the present 

Case. As such, on the face of the enquity reL0rt as 
1 / 
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ne'cure...iJ1, the ground no.1 as aocve, is not sustainable 

and the same is,over..ru]d. 

AS regards the ground No.2('that the family 

has sustained itself and them eriod for immediate fin.ancia]. 

assistance to tide over the financial distress is oveis of 

no meaning: oec.use as is experiiced in several cases, ev 

aft,r consideration to provide compassionate apojntment, 

the setectees are oeing, kept in the waiting list and it takes 

'F 
years to—gether to provide physical a j_j)oiniLmenr_.Aj such, it  is 

tO accepted, then nobody --*in 	able to get employmt on 

comassionte ground. H&ce, the groL4nd No.2 as cski oy 

the RespOndts is nothing 3Ut o dy the ernplOyint to the 

Applicant on cOmpassionate ground. 

in vii of the discussions wade aove,I find 

considerale force in che suomissions of the learned counsel 

ounsel for the Aticant and, accordingly,quash the order 

of rejection Under flneXUre 	(I&ed 17,7.2002 and,as a 

consequence1 the matter is remitted oack to the RSOfldts/ 

circl, Relaxation committee to reconsider the matter afresh 

for providing an employment to c he Ap1L1cant on compassionate 

ground,wihin a period of 180 days from the date of receijt 

of a copy of this order. In th result, this Original AppLl:tion 

leavinc the parties to oear their own costs. 
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